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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PUNE
(WESTERN ZONE)
ORIGINAL APPLICATION NO. 24 OF 2023
DISTRICT : NASHIK

Mr. Ajay Gulab Singh and Ors. ...APPLICANTS
Versus

The Secretary,

Environment Department

Government of Maharashtra and Ors. ...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO. 4

I, Pankaj Vishnu Gosavi, Age 36 years, Occu.: Service, (Chief
Officer, Igatpuri Municipal Council) r/o. Municipal Quarter, Bara
Bunglow, A/P.Tal. Igatpuri (Dist. Nashik), do hereby state so on
solemn affirmation as under :-

1. I am working as the Chief Officer at the Igatpuri Municipal

Council, Igatpuri, since 2021. I have been authorized to file
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2. )J ve gone through the original applications and the |05

the present application and interim reliefs. I crave leave to file
detailed affidavit in reply, if need be.

3. I say that unless any averments in the original application is
specifically admitted by the present respondent, the same be
considered as denied.

4. 1 say that the Original Application although has raised a
question of seminal importance, however, the same is filed on
the basis of incorrect and misconceived facts.

5. 1 would proceed to give a brief account of events so that this
Hon’ble Tribunal has a complete overview about the problem
faced by the Respondent no. 4 Municipal Council.

6. I say that the development plan for Igatpuri Municipal
Council came to be approved by the State of Maharashtra on
Reservation site no.22, Gat no. 234(pt). Igatpuri land 1s
earmarked for the purposes of dumping waste in the said
development plan. However the Maharashtra Pollution Board
did not grant permission to the Municipal Council, Igatpuri to

build a solid waste management plant on the said earmarked
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7. 1 say that the Municipal Council, as pointed out by the
Original Applicant, is using the land situated at Golibar
Maidan for dumping and processing the solid waste generated
within the limits of the Igatpuri Municipal Council. However,
the said land, having been situated in the heart of the city, has
become a great concern for all the residents. Apart from the
said land being insufficient for constructing a solid waste
management plant, it has now become a breeding ground for
various communicable and fatal diseases.

8. 1 say that having left with no course open the Municipal
Council submitted a proposal to the government to shift the
location of the Solid Waste Management Project away from
the city. The Government approved the proposal to shift the
solid waste management project away from the town to some
other place situated at a distance of 6 to 7 kilometers from the
town. Since the Municipal Council did not have its own land
suitable to construct the solid waste management plant in the

outskirts of town, it decided to buy 3 to 4 acres of land in a

hilly area at Gut No. 37, Awalkhed.
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#\Worocess of selection of site/location of Solid Waste
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| gement Project at Gut No. 37, Awalkhed, had started

‘ay back in the year 2002.

10. The Municipal Council had taken several measures to
ensure the suitability of the said land for construction of the
waste disposal plant over the said land, before finalising the
said land. Accordingly, the Municipal Council obtained
permissions from the Ground Water Survey Department on
13.01.2006 from the Pollution Control Board on 16.01.2006,
from the Town Planning Department on 20.01.2006, from the
Forest Department on 14.08.2007, amd an NOC from the
Gram Panchayat of Awal Khed village on 06.01.2006. The
respondent Municipal Council finally purchased the land in
the year 2008 with the administrative approval of the collector
for Rupees four lakh sixteen thousand/-, which amount was
sanctioned by the 12th Finance Commission.

1. The land was finalized for construction of the solid
waste management plant in the meeting of the general body
of the Municipal Council held on 23.12.2009.

12. I say that no sooner did the respondent Municipal
Council started construction of the compound wall on the land

in the year 2009, that one of the educational trusts namely,
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\' ‘started raising objections to the said construction of the
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\Qﬁ”’“xﬂ\d waste management plant at Awal Khed and filed
complaint before the Divisional Commissioner Nashik. The
Divisional Commissioner Nashik rejected the complaint
raised by the said trust vide an order dated 6.05.2010.

13. I say that immediately on rejection of their complaint
by the Divisional Commissioner, Nashik, the trustees of the
Trust approached the Hon’ble High Court of Bombay
challenging the said order by filing Writ Petition No. 4548 of
2010.

14. The Hon’ble High Court of Bombay directed the parties
to maintain status-quo while issuing notices to the
respondents including the present Municipal Council vide an
order dated 21.06.2010 in Writ Petition No. 4548 of 2010, a
copy of which is annexed herewith and marked at Exhibit

15. I say that the Hon’ble High Court after considering the
fact that the land at Awalkhed was selected after following
due procedure, modified the ad-interim order dated
21.06.2010 requiring the parties to maintain status-quo and

directed the Maharashtra Pollution Control Board to consider

NOTARY L
NOTED 3 REGISTERED | Adv. P. Chandak

| at Sevial No—)—’-fsﬁ_za‘a-' Notary Govt . of Maharashtra
DATE |7/ y /202 3
This Dar ni 7 oreing |
Totai t 6 _____ Pagus

®

107

e e



/‘ o
41‘ t\ ‘.v' v ad

(Y wbs U\ 211

C
AD e

\ \

Poa 'S \,A: X 1) al: q . os

M 8s.ta ‘“.“h terms and conditions ought to be attached to the

G. MO\“S‘Q\'. /R‘ ’( )

. 53})0:@}?31!0“ letter within a period of two months while
-~ “\ / 4

"AHAR <

wall or road leading to the site in question vide order dated
02.08.2011 in Writ Petition No. 4548 of 2011, copy of which

is annexed herewith and marked at Exhibit "RJ-2".

16. The aforesaid Writ Petition came up for hearing before
the Hon’ble High Court on 08.12.2011. The Hon'ble High
Court clarified that the Municipal Council shall not in any
case use the land for the purposes of dumping without seeking
leave of the Hon'ble Court. Copy of the order dated
08.12.2011 in WP No. 4548 of 2011 is annexed herewith and

marked at Exhibit "RJ-3".

17. I say that in the meanwhile another Writ Petition being
WP No. 9919 of 2012 came to filed by one Mr. Kamal Mehta
and others, seeking direction against the Municipal Council to
shift the dumping ground from the present site at Golibar
Maidan to some other place. It was contended by the
petitioner therein that the present dumping land was a private
land whereas there was a hospital behind the said dumping
ground. The Hon'ble High Court of Bombay, therefore,

directed the Divisional Commissioner of the concerned region
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dated 05.03.2015 in Civil Application No. 396 of 2015

in WP No. 9919 of 2012, copy of which is annexed herewith

and marked at Exhibit ""RJ-4".

18. Accordingly, the Divisional Commissioner appointed
a committee to inspect alternate sites for constructing solid
waste processing plant for Igatpuri Municipal Council. The
committee headed by the Divisional Commissioner, Nashik
inspected 6 alternate sites and found that none of those 6
alternate sites was suitable for construction of solid waste
processing plant. The committee submitted its report t0 the
Government Prosecutor (A.S.writ cell) Bombay High Court
on 29/07/2015.

19. I say that in the meanwhile the Hon'ble High Court of
Bombay directed the Principal Secretary to hold a meeting of
all the stakeholders including the authorized representatives
of the petitioners in the writ petitions pending before it,
including the representatives of Awal Khed Gram Panchayat
and submit a brief reasoned report before the Hon'ble High
Court vide an order dated 19.11.2015, copy of which is

annexed herewith and marked at Exhibit "RJ-5".
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«lkay that pursu g . \
14 pursuant to the directions of the Honble High L1t

é& of Bombay, a meeting of the committee consisting of

fe Secretary (UD-2), Deputy Collector (Administration)
Nasik, Chief Officer, Igatpuri Municipal Council, Assistant
Divisional Director, Deputy Regional Officer, Pollution
Control Board Nashik, the Assistant Director, Town Planning
Nashik, representatives of the petitioners as well as the
representatives of the Gram Panchayat Awalkhed was held in
the chamber of the Secretary (UD-2) on 20.01.2016. The
committee after hearing all the concerned including the
parties to the proceedings in Writ Petition No. 4548 of 2010
and Writ Petition No. 9919 of 2012 and considering all other
material showing due compliance with the Solid Waste
Management Rules, 2016 submitted its report to the
Government on 25/01/2016, a copy of which is annexed
herewith and marked at LMLBLQL

21.  say that the committee headed by the Secretary (UD-

2), Urban Development Department, Mantralaya, Mumbai,

assigned 11 reasons for it's decision that the site at Gut No.

37, Awalkhed, was suitable for the purpose of setting up solid

waste management project and there was no need to change

the same.
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\ \\l say that the writ petitions pending before the High
*)
could not be heard since the filing of the report by the

mittee headed by the Secretary (UD-2).

As the matter was not coming up for hearing, the

respondent Municipal Council filed an Application for

vacation of interim relief and urgent hearing of the Writ

Petition being Civil Application No. 25 of 2019. The said

Civil Application had come up for hearing before the High

Court of Bombay. However, the same could not be heard for

one or the other reason.

24. I say that the respondent Municipal Council is unable

to construct the solid waste management plant at Gut No. 37,

Awalkhed due to an interim order passed by the Hon’ble High

Court of Bombay.

25. With a view to cope Up with the situation during the

interregnum, the Municipal Council is taking every possible

step to ensure that the waste collected from the municipal

limits of Igatpuri Municipal Council is treated before they are

dumped on the existing dumping site. The respondent

Municipal Council has commenced bio-sanitization process

for treating disposal of the garbage dump at Golibar Maidan.

The respondent Municipal council has also started door-to-
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although started with the construction of the solid waste
management plant by constructing a compound wall and
carrying out and obtaining further necessary permissions is
unable to shift the dumping ground from Golibar Maidan,
Igatpuri, Gut No. 37, Awalkhed, due to pendency of the Writ
petitions before the honorable High Court of Bombay.

27. The respondent Municipal Council is taking every
possible step to get the matter pending before the High Court
of Bombay disposed off. The respondent Municipal Council
has instructed its advocate to circulate the matter for urgent
hearing. The advocates for the respondent Municipal Council
has circulated the aforesaid Writ Petition before the Hon’ble
High Court of Bombay once again and the same shall come

up for hearing on 13.06.2023.

28. I say that the respondent Municipal Council is taking
every possible effort for shifting the present dumping ground
to a suitable location outside the city.

29. I say that in the meanwhile the Government of

Maharashtra appointed eco-pro environmental services,

NOTARY
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of the detailed project report prepared by the agency
appointed by the Government of Maharashtra showing due
compliance of Solid Waste Management Rules 2016 and

regulations is annexed herewith and marked as Exhibit "RJ-

.

30. The Government of Maharashtra accorded
administrative approval and financial sanction to the said
detailed project report prepared by its agency vide order dated

09.04.2018, copy of which is annexed herewith and marked

at Exhibit "RJ-8".

31. The project cost of the Solid Waste Management
Project Igatpuri is Rs 313.31 lakhs/- whereas the Urban
Development Department has accorded sanction and
accordingly a budgetary provision for the same is made in
March 2013.

32. I say that despite receiving administrative sanction the
respondent Municipal Council is unable to proceed with the

project for the reasons stated herein above.
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comply with the solid waste management rules.

34. 1 further say that Maharashtra Pollution Control Board
although had issued show-cause notice to the respondent
Municipal Council, the same was duly replied by the
respondent Municipal Council by elaborately explaining the
difficulties faced by it due to the orders passed by the Hon’ble
High Court of Bombay. Copy of the reply dated 22.12.2022
submitted by the respondent Municipal Council to the show
cause notice of Maharashtra‘ Pollution Control Board is

annexed herewith and marked at Exhibit "RJ-9'".

35. [ deny that the respondent Municipal Council is
unauthorizedly or illegally dumping the waste at Golibar
Maidan. | say that the respondent Municipal Council is
equally concerned for constructing the solid waste
management plant and shifting the present dumping ground to
the said area.

36. The respondent Municipal Council shall take

immediate steps to complete the Solid Waste Management
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é:rO_] ot/limmediately after it receives permission from the J [ 6

substance in the Original Application filed by the application
and deserves to be dismissed.

38. Hence the Affidavit in reply.

DATE: _ .05.2023 TALEKAR AND ASSOCIATES

PLACE: MUMBAI  ADVOCATES FOR RESPONDENT NO.6

f -
NOTARY Adv. P.R. Chandak
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Bunglow, A/P.Tal. Igatpuri (Dist. Nashik), do hereby state on
solemn affirmation that the contents of the above Affidavit in reply
from Para 1 to 38, are true and correct to the best of my knowledge

and belief.

Hence, verified and signed at Mwuf\r |, this day on
l )

M,
\F "day of May, 2023.

Identified by, -4\ 4a) R. thaha

#dvocate
Deponent :
?Om\;“é V\”W“ e
FOFFICER
(___\GAYRURI MUNICIPAL COUNCIL
NOTARY JLnN
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FARAD QQNTINLJATIQN SHEET NO.

INTHE HIGH COURT OF JuDIC
APPELLATE s

ATURE AT BOMBAY

WRIT PETITION NO. 4548 OF 2010

Office Notes, Office Memoranda of B

Coram, appearances, Court’s QOrders
or directions and Registrar’s orders, Court’s or " Judge’s Orders

Mr. R. Dada — Sr. Advocate isb. Maneksha &
Sethna for Petitioners,

Mr. S.R. Nargolkar - AGP for the State.

CORAM: D. D. SINHA AND
MRS. MRIDULA BHATKAR, JJ.

DATED : JUNE 21, 2010.

P.C.:

1. Heard the learned senior counsel for the
petitioners. Issue notice, returnable on 19® July,

2010.
2. Parties to maintain status quo in the
meantime.

(D. D.SINHA, J.)

(MRS. MRIDULA BHATKAR,J.)

::: Downloaded on - 12/05/2023 17:31:05 :::
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IN THE IZIGH COURT OF JUDICATURE AT BOMBAY

PPELLATE CIVIL JURISDICTION

WRIT PETITION NO.4548 OF 2010
Dilbur Parakh & Others, ..Petitioners

Versus

The State of Maharashtra & Ors. ..Respondents

Mr. Rafiq Dada, Senior Advocate along with Mr. P.D. Ghandy with
Sanidhi Vedpathak i/b. Maneksha & Sethna for petitioners.

M. S.N. Patil, AGP for Respondent No.1 and 2 for State.

Mrs. Manasi Joshi for Respondent No.4.

Mrs. S.S. Pakale i/b. Kiran Kumar Phakade for respondent No.3.

CORAM: MOHIT S. SHAH, C. J. AND
GIRISH S. GODBOLE, J.

2 August 2011

PC:

What is challenged in this petition under Article 226 of the
Constitution is the order dated 6 May 2010 (Exhibit E) of the Divisional
Commissioner, Nashik, rejecting the petitioners’ complaint against the
proposed setting up of Municipal Solid Waste Treatment & Disposal site
on the land bearing Survey No.37 at Awalkheda in Taluka Igatpuri of
District Nashik. The petitioners have also prayed for an injunction
restraining the respondents from setting up the dumping ground on the

above land.

3.  The petitioners’ challenge to the proposed setting up of Municipal
solid waste disposal site is mainly based on the contention that the
petitioners’ Centre at Awalkheda is in the vicinity of the land in question

and, therefore, the Municipal waste disposal site cannot be developed on

the land in question.

PR | PP PR PR . AAINEINAAA 4v.Aa.Pa ...
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4.  The Municipal Solid Waste (Management & Handling) Rules,
2000 have been made by the Central Government in exercise of the
powers conferred by Sections 3, 6 and 25 of the Environment
(Protection) Act, 1986. Rule 5(2) of the Rules provides that the District
Magistrate or the Deputy Commissioner of the concerned district shall
have the overall responsibility for the enforcement of the provisions of
these Rules within the territorial limits of their jurisdiction. As per Rule
6(2) of the said Rules, the State Pollution Control Board after the
receipt of application from the municipal authority for grant of
authorisation for setting up waste processing and disposal facility
including landfills, shall examine the proposal taking into consideration
the views of other agencies prior to issuing the authorisation. When the
State Board decides to issue authorisation, it is to be issued in Form III
to the municipal authority and the authorisation is to be valid for a given
period and after expiry of the validity period, a fresh authorisation is
required to be issued. Rule 7 provides that any municipal solid waste
generated in a city or a town, shall be managed and handled in
accordance with the compliance criteria and the procedure laid down in
Schedule 1II to the Rules. Rule 7 further provides that the waste
processing and disposal facilities to be set up by the municipal authority
on their own or through an operator of a facility shall meet the
specifications and standards as specified in Schedules III and IV.
Schedule I to the Rules even provides for time limits within which the
municipal authority must provide for such facilities for waste processing
and disposal of the municipal waste. The date stipulated for this purpose

was 31* December, 2003.

5.  When the Igatpuri Municipal Council applied for authorisation
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under Rule 6, by communication dated 16 January, 2006 (Annexure R-8)

the Maharashtra Pollution Control Board issued the authorisation in the
following terms:-

“To: Date: 16.1.06.
The Chief Officer,

Igatpuri Municipal Council,

Igatpuri,

Tal.Igatpuri,

Dist. Nashik.

Sub: Proposal regarding arrangement of Solid Waste Land Filling
Site Authorization.

Ref: 1.Municipal Solid Waste (Management and Handling) Rules,
2000.

2.Your Letter No.INP/Health/GL/S/4047/06 dated
15.1.2006.
3.Visit to the Aavalkhed village site dated 07.01.2006.

Sir,

With reference to the above mentioned subject it is hereby
informed to you that this office has inspected the proposed
premises of village Aavalkhed Boundary, Tal. Igatpuri, Dist.
Nashik bearing Gat No.37 on 07.01.2006. The said premises is
suitable for the Solid Waste Project. But, it is necessary to
implement the proper remedies so that due to this proposed project,
mainly in the rainy season no water pollution of cannal dam and
lake will be caused and nuisance of rotten smell will not be spread
in the surrounding areas. Also it is binding to obtain No Objection
Certificate in respect of the said concerned premises from the
Ground Water Survey Department, Health Department, Municipal
Council Department, Planning Department and Revenue
Department.

Yours faithfully,
Sd/-

(P.K. Mirashe)
Regional Officer, Nashik.”
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6.  The Igatpuri Municipal Council thereafter purchased the said land
and started the work for proceeding to construct compound wall
surrounding the land in question and also construct a road leading to the
said land. The petitioners moved this Court by filing the present Writ
Petition contending that since the educational centre being run by the
petitioners’ trust is in the vicinity of 500 meters of the land in question,
the land in question is not suitable for municipal waste processing and
disposal.  Reference is made to the report prepared by the Deputy
Commissioner (GAD) Nashik pursuant to the visit of the site on 5 May
2009 and the subsequent order dated 6 May 2010 rejecting the
petitioners’ complaint. In the affidavit in reply filed on behalf of the
Igatpuri Municipal Council as well as on behalf of the Maharashtra
Pollution Control Board, it is contended that the land in question is

suitable for municipal waste processing and disposal facilities.

7. It is necessary to refer to the note submitted by the Pollution

Control Board along with their affidavit in which the following

statements are made:-
“Igatpuri Municipal Council is C Class local body and as per the

2001 census the population is 31539, presently about 5 to 6 MT
Municipal Solid Waste is generated everyday in the city area and

as per the MSW rules, Municipal Council has to set up plant for

processing of the same waste. Although the rules notified in the

year 2000 and time period specified for identification of landfill

site for future use and making site ready for operation was upto

31.12.2002 or earlier and for setting up the facility was upto
due to non availability of required land in

the facility is not yet developed and the
e area is still continue.

31/12/2003 or earlier,
the municipal council area,

practice of the dumping of the waste in th
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Now as per the provisions of the notification, Municipal Council
was trying to get the land available for the project since 2002,
however, as the city is located in the hilly area and no suitable
land/options available in council area, they have selected site at
Gat No.37, village Awalkhed, Tal. Igatpuri, Dist. Nashik which is a
private land and obtained NOCs from the concerned departments,
such as, Ground Water Survey Development Authority,
Maharashtra ~ Pollution Control Board, Forest Deptt.,
Grampanchayat Awalkhed, District Collector Nashik etc. and after

following laid down procedure it is purchased for the MSW
project site”.
“Environmental issues:

1. Location:

Proposed site is located at Gat No.37, village Awalkhed, Tal.
Igatpuri, Dist. Nashik, at a distance more than 350 mtrs. from the
village Awalkhed (population below 1000 souls as per the 2001
census). The village is located on the top of the slope of the area
towards West side. The complainant’s educational trust is also
located at village Awalkhed towards North — West side from the
proposed site. It is also located on the top of the slope of the area.

The Municipal council Igatpuri has purchased 1.6 hectors of
land in the low lying/hilly area at the bottom of the slope of the
area. The municipal authority has proposed to set up a plant at the
middle of the site. They have also proposed to provide following
facilities at site:-

a. The waste processing & disposal site will be fenced and
provided with gate to prevent unauthorised entry.

b.  The approached roads to the site will be made and

maintained regularly.

[ 28
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. The internal roads wil] be made to facilitate easy movement
of the vehicles and tipping up of waste at site during
mansoon.

d.  The toilets will be constructed for the employees working at
site.

e.  The necessary green belt will be developed to control dust
and fine waste,

f.

The necessary arrangements for leachate collection will be

provided.

g.  The arrangements for safe drinking water and adequate
water will also be mode available for control of accidental
fire if any.

2. Ground water — Open wells near proposed site:

‘Two open wells are in existence near the proposed site. One
well, which is near to the site about 70 to 80 mitrs. is not used for
drinking purpose but used for the other domestic purpose such as
cloth washing, bathing etc. Other well is located about 100 mtrs.
from the site is used as a drinking water source for villagers in the
area. Both the wells are located on upstream side of the purposed
site. The natural drain of the area flow is towards East side of the
proposed site and Zoiti river flows towards South East side. The
natural drain of the area is opposite and towards downstream side
of the open wells hence there is mno chance of any
contamination/percolation of leachate from the proposed facility

which will affect the quality of the existing well water.

3. Village Location:
Village Awalkhed and the complainant’s school premises is

located on the top of the slope of the area.”
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8.  The Maharashtra Pollution Control Board has also submitted note
(Exhibit “E” page 217) indicating that waste processing facility will not
result into any ground water contamination. It is also provided that

proper leachate collection and treatment arrangement will be provided.

9. It is not necessary to make further detailed reference to the said
note annexed to the affidavit in reply, because in our view the State
Pollution Board ought to consider imposition of terms and conditions as
part of the authrisation. Rule 6(3) provides that the authorisation is to be
issued in Form III. Form III reads as under:-
“FORM III
(See rule 6(2)
FORMAT FOR ISSUE OF AUTHORISATION

File NO...ccoorvreeeeenns
Date:....ccoovveererinnns
To:
Ref: Your application number ............. dated .....coeevee
The coeeerrrreeeeinneeeeens State Pollution Control

Board/Pollution Control Committee after examining the proposal hereby

aUthOriSeS  .ceevvevrverressecanes having their administrative  office
| (URRRPPPRPPP to set up and operate waste processing/waste
disposal facility @t ..ococeeeenee on the terms and conditions

(including the standards to comply) attached to this authorization letter.
1. The validity of this authorization is till .o After the validity,

renewal of authorisation is to be sought.
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...................... State Pollution Control Board/Pollution Control
Committee may, at any time, revoke any of the conditions
applicable under the authorisation and shall communicate the
same in writing and shall communicate the same in writing.

Any violation of the provision of the Municipal Solid Wastes
(Management and Handling) Rules, 2000 will attract the penal
provision of the Environment (Protection) Act, 1986 (29 of 1986).

Place ......ccceuue. (Member-Secretary)

State Pollution Control Board/

Pollution Control Committee.”
It is thus clear that the terms and conditions subject to which the
authorisation is to be granted by the Pollution Control Board ought to be
attached to the authorisation letter. The observations made by the
Maharashtra Pollution Control Board in their affidavit or in the notes to
the affidavit cannot be treated as terms and conditions which would form

part of the authorisation letter.

10. As regards the petitioners’ contention that the Municipal Council
is required to obtain environment clearance under the Notification dated
14 September 2006, the contention is not well founded. All that the
Notification requires is prior environment clearance for “common
Municipal Solid Waste Management facility”. It is only when more than
one Municipal Corporation or Municipal Council propose to have
common solid waste management facility that the requirement to obtain
environment clearance under the Notification dated 14 September 2006
will arise. In the instant case it is Igatpuri Municipal Council which
proposes to have its own solid waste management facility and, therefore,

there is no requirement of prior environment clearance.
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In view of the above, we issue the following directions:-

(i)  The Maharashtra Pollution Control Board shall, after giving
notice to the officers and office bearers of the Igatpuri Municipal
Council and the petitioners, consider as to which terms and
conditions ought to be attached to the authorisation letter. This

shall be done within a period of two months from today.

(i) Itis clarified that till the above exercise is carried out by the
Maharashtra Pollution Control Board there is no stay against the
construction of the compound wall or construction of the road

leading to the site in question.

(iii) The learned Counsel for the Municipal Council states that it
was after the Municipal Council had granted authorisation as far
back as in 2006 that the petitioners purchased the land in question
in the year 2009 and constructed the educational centre in the year

2010. We express no opinion on this issue.
(iv) The ad-interim order dated 21 June 2010 requiring the parties
to maintain status quo is hereby modified in the aforesaid terms.

Stand over to 17 October 2011.

Parties to act on an ordinary copy of this order duly authenticated

by the Associate of this Court.

CHIEF JUSTICE

GIRISH S. GODBOLE, J.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION NO. 4548 OF 2010

Ms. Dilbur Parakh and ors. .... Petitioners
Vs

The State of Maharashtra & ors. Respondents

Mr. Rafiq Dada, Senior Advocate with Mr. PD. Gordhy i/by
M/s.Maneksha and Sethna for the petitioners.

Mr. S.N. Patil, AGP for respondent nos. 1 and 2.

Mr. S.S. Pakale i/by Kiran Kumar Phakade for respondent no.3.

Ms. Mansi Joshi for respondent no.4.

CORAM: D. K. DESHMUKH &
ANOOP V. MOHTA, JJ.

DATE : December 08, 2011
PC.:
Rule. Leave to amend. Amendment to be carried out within
two weeks. Interim order which is presently operating shall continue
to operate. It is clarified that the Respondents shall not in any case

use the land for the purposes of dumping without seeking leave of this

Court.

::: Downloaded on - 12/05/2023 17:33:26 :::
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12.9

2  Place the matter for final hearing on 30 January 2012.

Respondents to file affidavit if they so desire well in advance.

(ANOOP V. MOHTA, J.) (D. K. DESHMUKH,J.)

..: Downloaded on - 12/05/2023 17:33:26 ::
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caw.396-2015 | 50

IN THE HIGH COu
RT OF JUDICATUR
EATB
CIVIL APPELLATE JURISDICTION VR

CIVIL APPLICATION NO.396 OF 2015
IN
WRIT PETITION NO.9919 OF 2012

Mr. Kamal Mehta & Ors.
Vs.

The Chief Officer, Igatpuri Municipal Council & Ors. ..Respondents.

..Applicants.

WITH

CIVIL APPLICATION NO.394 OF 2015
AND

CIVIL APPLICATION NO.395 OF 2015

Mr. Shyam Mebhta, Senior Advocate a/w Singh i/b Malvi Ranchoddas &
Co., for Applicants.

Mr. Shrikant Aithal i/b Rustomji & Ginwala, for Applicants in Civil
Appl.N0.395/2015.

Mr. A.B. Vagyani, GP a/w Mr. P.G. Sawant AGP for State.

Mr. S.S. Pakale i/b Mr. A.R. Belge for Respondent No.1.

Ms. Sharmila Deshmukh for Respondent No.5.

CORAM: NARESH H. PATIL &
A.S. GADKARI, JJ.

DATE : 5% March 2015.

P.C.
Heard.

2 The learned Counsel appearing for the Petitioners submits that

y which is used for dumping is private one and

the part of the propert

::: Downloaded on - 12/05/2023 17:42:49 :

::: Uploaded on - 09/03/2015
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behind it, there is a hospital. The said statement is disputed by the other
side. The learned AGP on instructions states that the Divisional
Commissioner would constitute to a Committee headed by the Divisional
Commissioner.

3 We direct the Divisional Commissioner of the concerned
region to look into the matter. A report be submitted regarding availability

of alternate site.

4 Stand over to 26™ March 2015 at 3 p.m.

(A.S. GADKAR], J.) (NARESH H. PATIL, J.)

.+ Downloaded on - 12/05/2023 17:42:49 :::

::: Uploaded on - 09/03/2015
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IN THE HICéII-I COURT OF JUDICATURE AT BOMBAY
VIL APPELLATE JURISDICTION

Civil Application No. 396 of 2015

. Kam
Mr. K V/as‘f Mehta & others ... Applicants
The Chief Officer, Igatpuri Municipal
Council & others ... Respondents
WITH

Civil Application No. 394 of 2015

Dilbur Parakh & others Applicants
Vis.
Mr. Kamal Mehta & ors. Respondents
WITH
Civil Application No. 395 of 2015
Applicants

Mr. Suresh Soma Kewari & others

VI/s.
Mr. Kamal Mehta & ors. Respondents

IN
WRIT PETITION NO. 9919 OF 2012

Mr. Kamal Mehta & others Petitioners
V/s. N
The Chief Officer, Igatpuri Municipal - o
Council & others espondents
WITH
WRIT PETITION NO. 4548 OF 2010
Applicants

Dilbur Parakh & others
V/s.

26/11/2015 .»: Downloaded on - 12/05/2023 17:44:05 ::
::: Uploadedon -
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The State of Maharashtra & ors. Respondents

WITH
WRIT PETITION NO. 10308 OF 2011

Mr. Soma Suresh Kewari & ors.
v/s.

The State of Maharashtra & ors, .... Respondents

Petitioners

Mr. Aditya Bapat with Nikita i/b. Malvi Ranchoddas & co. for the applicant
in CAW 396/15.

Mr. Fredun D'vitre Senior Counsel a/w. Percy Gandhy a/w. Punthy Shah
i/b. Maneksho & Sethna for petitioners in WP No. 4548/2010.

Mr. S.S. Pakale i/b. Mr. A.R. Belge for respondent no.1 Municipal Council.
Mr. A.B. Vagyani, GP a/w. Mr. P.G. Sawant, AGP for the State.

Mr. H.V. Mehta & Parag Vyas for Union of India.

Ms. Sharmila U. Deshmukh for Pollution Control Board.

CORAM: NARESH H. PATIL AND
S.B. SHUKRE, JJ.

19" November, 2015.

The Chief Officer of Respondent no.1 Council is present in the
Court. The learned Counsel appearing for the Municipal Council on
instructions submits that a tender was floated for Bio Sanitization process
for treating disposal of garbage dumped on the existing dumping site.
Learned Counsel submits that within a week appropriate orders would be
issued in favour of the successful bidders and process of sanitization of
the garbage dumbed on the existing dumping ground would thereafter

:: Downloaded on - 12/05/2023 17:44:05 :::
! Uploaded on - 26/11/2015
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start.

2. The learned Government Pleader Shri Vagyani has placed on
record minutes of the meeting held under the Chairmanship of the
Principal Secretary, Urban Development Department on 4™ September,
2015 consequent to our order passed on 3 August, 2015. The copy of
these minutes was served on the other side today itself. The same is
taken on record and marked 'X-1' for identification. Learned Counsel
appearing for the petitioner in Writ Petition No. 4548/2010 and 9919/12
submits that they were not invited to attend the meeting. If opportunity
was provided then they would have put substantial issues before the
Principal Secretary, according to learned Counsel. It was submitted that

Awalkhed Gram Panchayat was also not represented in the meeting.

3. We have perused the minutes drawn. We find it appropriate that
the Principal Secretary calls for a meeting to be attended by authorised
representatives of the petitioners in Writ Petition No. 4548/2010 and
9919/2012. The notice of meeting shall be served through the learned
Counsel appearing for the petitioners before this Court. The authorised
representative of Awalkhed Gram Panchayat shall also be invited to
attend the meeting. The representatives of Municipal Council,
Maharashtra Pollution Control Board and any other technical
experts/Government Officers as the Principal Secretary desires, shall also
be invited for the meeting.

4, Learned Government Pleader submits that winter session of State
Assembly is likely to commence from 7" December, 2015. Therefore, he

;i Uploaded on - 26/11/2015 :: Downloaded on - 12/05/2023 17:44:05 :::
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seeks some more time.

5.  We expect the Principal Secretary to complete this exercise by 2™
week of January, 2016. A brief reasoned report be placed on record by
the Principal Secretary after hearing the concerned parties. All issues on

merits are kept open. Stand over to 25" January, 2015, to be listed
under caption 'fresh matters'.

(S.B. SHUKRE, J.) (NARESH H. PATIL, J.)

L.S. Panjwani, P.S.

.:: Downloaded on - 12/05/2023 17:44:05 :::
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yPRfor SWM —lgatpuri Municipal Council

' f Municipal Solid Waste i
Greoh 3.1: Sources 0 p aste in lgatpuri...................
raph 32: Waste Projection Estimate (2017-2042) ..o :::::: :::::::: ::: ::?n:::'

Chapter 1. Introduction to the Project
1.4 Definition of MSWM

Municipa! solid waste Is defined to Include refuse from households, non-hazardous solid waste from
industrial and commercial establishments, refuse from institutions, market waste, yard waste and
street sweeping, etc. (World Bank, 1994). Solid Waste Management (SWM) is an organized process
of storage, collection, transportation, processing, and disposal of solid refuse residuals in an
mmmd sanitary landfill. Municipal Solid Waste (MSW) is the trash or garbage that is discarded
day to day in a human settlement. According to SWM Rules 2016 MSW includes commercial and
residential wastes generated in a municipal or notified areas in either solid or semi-solid form
excluding industrial hazardous wastes but including treated bio-medical wastes. Waste generation
encompasses activities in which materials are identified as no longer being of value (being in the
present form) and are either thrown away or gathered together for disposal. Municipal Solid Waste
consists of the following kinds of waste.

Figure 1-1: Sources of MSW Generation

The other kinds of waste found in urban settlements are;

1) Industrial of Hazardous Waste and
?) Bio-Medical of Hosplital Waste and

J) E-Waste.

The Industrial hazardous waste s managed through Hazardous Waste (Management and Handling)

Fourth Amendments Rules 2010 \1azardous waste is typically identified with properties of ignitability,

vity, reactivity and toxicity- Hence uiban local bodies must ensure that industrial waste in their

corrosk
Eco Pro Environmental Services Page 8
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f authority.
waste does not contaminate municipal waste stream i isareas

1.2 Project Background and Scope (SBM & SMM)

Rapid urbanization In the last few decades has led to significant increase '"bmumc'p:e,a:oc,:vd '}Naste
generation in India. Municipal Solid Waste Management (MSWM) has always ee? ,: g " allenge
to the urban local bodies (ULBs) in India. Public health, environment and quality o e’mL; an areas
have a direct bearing on the efficiency with which the SWM service is provided by ULBs. In mast
cities of India, solid waste management is inefficient as systems adopted ?'9 primary, .tools fnd
equipment are out-dated and inadequate & manpower productivity is low. A significant portion cf e
Population does not have access o primary waste collection service and only 50 to 70% of waste
Collected is transported for disposal. Processing and treatment of waste is limited and final disposal is
in unscientific dumpsites, posing problems of ground and water contamination and air pollution.

Swachh Bharat Mission (SBM) was launched on 2ad of October, 2014 with a vision to achieve a clean
India as a tribute to the father of the nation, Mahatma Gandhi, on his 150th birth anniversary, in 2019.
SBM is being implemented by the Ministry of Urban Development (MoUD). Municipal Solid Waste
Management (MSWM) a major component of the SBM (urban)-‘refers to a systemalic process that
comprises of waste segregalion and storage at source, primary collection, secondary storage,
transportation, S€ZZn2ary segregation, resource fecovery, processing, treatment, and final disposal of
solid waste.” Under the provisions of SWM, the local bodies are to prepare Detailed Project Reports in
Consultation with the state government based on the identifiec’ needs of the City.

Maharashtra is the second largest state in India, both in terms, of geographical area and population. It
is a highly urbanized state. Maharashtra has 35 districts, divided into six revenue divisions for
administrative purposes including Konkan, Pune, Nashik, Aurangabad, Amravati and Nagpur.

As per Central Pollution Cantrof Board (CPCB), Maharashtra generates 22,570 Tons per day (TPD) of
waste including Mumbai out of which about 5,927 TPD (26%) of waste Is treated as per the

requirement of SWM Rules.

The main objective of this study is “Preparation of Detajled Project Reports wachh
Maharashtra Mission (Urban) for ULBS in the State of Maharashtra, Inp:nrder(?opﬁzz\:;‘::rt:e DPR
preparation and implementation process in mission time ULBs in siate are dividea into 6 Divisions.
DPRs for each ULB are to be pranarad Separately. Eco Pro Environmental Services has been
awarded 1o prepare the DPR for solid Waste Management ‘.r various towns in Nashik Division

1.3 Project Formulation Justification
1.3.1 Swachh Bharat Mission (SBM)
The “Swachh Bharat Mission-Urban® (SBM-U) |5 g major initiative of Government of India. The

mission seeks o attain the vis.on of Mahatma Gandh; ‘Clean [ngig' by his 150th birthday i 2019
ted to cost over Rs. 62,000 crore, it is a nationa| campaign covering 4041 statutory lowns.. .
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and it W8S felt that urban bodies face challen

ges in

tra“,ponation, treatment technology selection and dlsposalzren':::gddown methods of colle and
8.

activities associated with the mana
gement of
gisposal can be grouped into the elght functional ele::r\:ivs'"om o st of wate gonerar n 10 S

« Waste generation

« Waste storage at source

o Waste segregalion

« Collection (primary and secondary)
o Transportation

« Processing and recycling

« Disposal of reject material

« Rehabilitation of the existing dumpsites to mitigate the pollution potential

As a first stgp, under the Swachh Bharat Mission ULB's are required to prepare Detailed Project
Report (DPR) for solid waste management of their city and get it approved from the State High Power
Committee.

132 Swachh Maharashtra Mission

The Govemment of Maharashtra has proposed to strengthen the entire MSWM system in all the
Urban Local Bodies (ULBS) in Maharashtra so as to comply with the Solid waste management Rules
2016, Service Level Benchmarks of the Government of India & achieve the objectives of Swachh
Bharat Missicn by 2019. For achieving the objectives of the SBM, Government of Maharashtra has
launched “Swachh Maharashtra Mission” (SMM) at the state level. SMM in urban areas is being
implemente. u, Jrban Development Department (UDD) through a dedicated SMM.

1.3.3 Project Objective

The main objective / output of this project is “Preparation of Detailed Project Reports (DPRs) for Solid
Waste Management’ under Swachh Maharashtra Mission (Urban) for ULBS in the State of
Mzharashtra. In order to complete the DPR preparation and implementation process in mission time
ULBs in state are divided into 6 Divisions. This report is for the Nashik Division which has 57 ULBs in
i. DPRs for each ULB would be prepared separately. This DPR is for IgatpuriULB. The scope of the
work broadly includes:

o Realistic assessment of quantity, Characterization and classification of MSW
o Detailed survey of the prevailing conditions
o Situation/Gap Analysis of the existing condition with respent to SWM Rules, 2016
o Detailed planning for resource requirement & implementation strategy
t system Vi Collection System (Primary/ Secondary) .

o Design of MSW managemen
Tm?sportation & Fleet Management Pian, waste processing system and sanitary landfill in
accordance with SWM Rules 2016 & CPHEEO Manual, Govt. of India

Techno economic and environmental analysis of various options for MSWM
Preparation of conceptual and detailed drawings

of Quantities (8OQs)
z?:i:r::: g'p?r"ation & Maintenance (O8M) cost estimates
Identification and formation of the city on the pasis of geographical locations
MSW management mode! including privatization aspecis
Preparation of Detailed Project Report (OPR)

Eco Pro Environmental Services
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oals:
The deliverables will ultimately achleve the folllowing g
Source segregation of wet & dry was(e

Primary collection of waste &
Secondary collection and transportation of was

Crealing and sustaining a supply chain for recycled waste
Streamlining and optimization of transportation system

Analysis for the need of transfer station
Making the habitations litter free, bin free and dump free to prevent the health hazarg,

Adopting appropriate options for processing the blodegradat?le waste.
Options for using the inert material like construction & demolition material

Reclamation and bio-mining of old dump sites if required
Financial model and institutional framework

Measures for the involvement of all stakeholder
Information, Education and Communication (IEC) campaign mod

Other Management Aspects

o Stakeholders’ complaints .
o Management of Information Systems (MIS) using biometric, GPS etc.

0 Environment, Health and Safety (EHS)
Aﬂer t_he DPRs' are prepared and approved, implementation of
achieving the objectives of the Swachh Maharashtra Mission,

els and enforcement piane

[ 2
]
L ]
]
[ ]
[ ]
[
[ ]
]
.
®
[ ]
L ]

projects would be taken up for

1.3.4 Structure of the Report

The report has been structured into 12 chapters, s follows:

v
g
3
2
3
~
g
g
=3
a
5
d
S
]
3
g_.
8
o
8
&
g

highlighted in this chapter )
> Chapter 5 cover the project definition Scope of work
) ' and a
> Chapter 6 preseiis a detailed proposer municipal solid ?z:t:m &methodology
component of the integrated solid waste Mmanagement smmm:::o:ement o ot
en calcula‘ac¢ and

presen‘ed
> Chapler 7 presents a datalled Institutional aspects and ca
> Chapler 8 talks about stalus of community pamdp,‘,on”?:"g v‘;"““‘dhc of ULB
about community awareness and public Participation in S and proposed strategies

> Chapter 9 covers the operation and maintenance aspects of Proposed integrated solid wast
. égrated solid waste

manJgement system
» Chapter 10 provides the detailed information about cost estimation od Integrated solid
Propos. egrated so

waste management system

Eco Pro Environmental Services \_ﬁy -
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» Chapter 11 provides the
project
» Chapter 12 provides annexures for reference

Information about Project financlal structuring and feasibility of the

Page 12
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city profile

| and Climatic Conditions
the Indian state of Maharashtra, Igatp,;

ct In
cipol council In Nashlk distrl 800 melers above mean sea level. It s

atlon of "
R o ;;zrfﬁﬂm. It has good connectivity with nearby cities jig

DPR for SWM ~lgatp

Chapter 2.

2.1 Geographice®

Igatpuri is a town and & muni
is located at 10.7°N 73.55°E.
located at around 130 km from stale ca
Nashik, Manmad, Mumbai and Dhule.

all most months, with a short dry season,

L ' ficant rainf
This city has a tropical climate. Igatpurl h:: :?:mlqef. In Igatpur, {he average annual temperatyrg

This location i Am by Kdpp

is 243 ‘(‘:. Pr:c:z;::ioﬂ: (:\:rse avereyges%‘ln mm. The least amount of rainfall i;(':c'.lrs in January. The
average in this month is 0 mm. In July, the precipitation reaches its poa.k, with an a:mago of 1249
mm. The temperatures are highest on average in May, at around 28.8 °C. At 204 °C on average,
January is the coldest month of the year. The temperalures are highest on average In May, at aroung
28.8 °C. Al 20.4 °C on average, January Is the coldest month of the year.

2.2 Location and Extent

NASHIK
DISTAICTMAP;

- *“’1:’-
cp
e

2.3 Popuidtion

The Igatpuri Municipal Council nas population of 30,889 of

females as per report released by Census India '2'011 Inwl
Ratio is of 968 against state average of 929, Literacy rat.e of
average of 82.34 %. In Igatpuri, Male literacy is around 84 50

:l:lh p‘l‘a;ta are males while 15,241 are
el ciunk.:ll:sal Council, Female Sex
e ty Is 89.40 % higher than state

While female literacy rate is 84.16 %.

<.3.1 Popu:ation Projections

Any MSW management system is aimed at reducing the amount
N o

maximizing resource conservation and resource efficiency. Based :nwthste being disposed while
@ assessment of waste

Eco Pro Environmental Services
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quantity and characteristics, local needs and condiyi
oposed to facilitate the community for a specific de:
t facll
m,nagem?rn ity proposed for a town or a city shall facilitate th
25 years. Therefore, even after having recent/curren 6 kewn for o minkmum parod of £

forecast population and its rate of growth for the desls;np:l)(zma“on OF & fown or 4.0y B 16 Importént ©

n
l;'; :;n appropriate technological intervention is
8. As per the MSW guidelines, sofid waste

gstimation of populalion takes into consider.

. ation factors governi
esel: s::it::aa\:‘ dits poss_ible expansion, eslablishment of comme:clgalch:;::‘a:;& lbicmos?rt:: ::‘:'
and adm ve areas in the surrounding. Floating population is a'lao a ma::f'; w"“d"'a'm

while forecasting the population. The most i :
from ULB itself and Census. st reliable information on population of the ULB is obtained

It is an important step in order to bridge the supply demand gap and also to estimate the future

requirements of the urban infrastructure. The po
. pulation of town has been cted up to year 2041
using statistical methods based on population trends in the previous years. profeced o

Based on the discussion with state government, mean of arithmetic and incremertal increase method

has Peen oonsid?red fo_r the future population estimation. Of the various methods available, this DPR
provides population projections using various methods given below:

Table 2-1 : Population Projection

“Year | Arithmetical Method |: ‘Incremental Wethod © | 7Average of Arithmetical &
& [T e Re T "\ Incremental Mathod -

1971 17415 17415 17415

1981 20461 20461 20461

1991 22868 22868 22868

2001 31539 31539 31539

2011 30989 30989 30989

2017 33025 32450 32738

2022 34722 33338 34030

2027 36419 33926 35173

2032 38116 34215 36166

2037 39813 34204 37009

2042 41510 33893 371702

Graph 2-1: Population Projection

. EcoPro Environmental Services ’
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| 45000

,'35000
|

| 30000
| 25000 <o

0 — - S e e ’ 7 8 9 10 1

= Airthmetical Method =====Incremental Method =====Average of Airthmetical & Incremental Method

Accordingly, waste generation rates are estimated considering the following:

Past decadal population based on census surveys.
Projected population for the design period.
Existing MSW generation quantities

Existing per-capita waste

2.3.2 Population Der:sity

The total area of Igatpuii is around 28.97 sqkm and the city population Is 30989 (Census 2011).
Hence, the density of the .ity is 1070 persons per sqgkm.

2.3.3 Floating Population

Igatpuri city is a hill station and a tourist attraction with the presence of Vipasana Center which
attracts people from neighbouring cities. Further, people commute within the city for daily needs,
commercial activities, shopping and for entertainment. Thus on the basis of MoUD norms, around 5%
of cities population has been considered as floating population which is around 1637for the year

2017.
24 Settlements in City

24.1 Number of Households, Shops, Commercinl Establishments and
Institutions

The city has 6652 households, 887 commercial establishments ang 52 schools and colleges. There
would be 5.6 persons per house.

242 Number of Hotels, Restaurants and Banquet Halls

There are several small and medium sized restaurants, 4 hotel, 1 gbvemment guesthouses, 21
marriage halls. There are 2 parks.

m
Eco Pro Environmental Services Page 15
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2.4.3 Number of Markots

2.4.4 Slums and other Informal sottlement
Therae are O slums In the city.

2.4.5 Healthcare Establishments

The city has 20 medical establishments |
private and public. ncluding small clinics, nursing homes and hospitals both

2.5 Land Use

m.land u§e of the city Is categorized Into agriculture, residencial, commercial, public and semi-
public, public utility, open spaces, industrial, transportation and water bodies.

2.6 Physical Infrastructure
2.6.1 Roads

0Old Agra Road is the main road of the city. The total road length of the ULB is 53.3 km.

262 Storm Water Management
The total length of drains is 63 km. There is no sewesage network available.
26.3 Water Supply

Nagar Parishad T:'lab and Talegaon Dam are the main source of water supply. The total water
demand is 2.17 MLD.

2.7 Urban Economy

Out of total population, 9,746 were engaged In work of business activity. Of this 7.793 were males
while 1,953 were females. In census survey, worker is defined as person who does business, job.
service, and cultivator and labour activity. Of total 6748 working population, 79.65 % were engaged in

Main Work while 20.35 % of total workers were engaged In Marginal Work.

2.8 . Information about uLB

2.8.1 P-litical Setup

Igatpurl Is a Municipal Council clty In district of Nashik, Maharashtra. The Igatpurt city is divided into
19 wards for which elections are held every § years. Igatpur Municipal Council has total

administration over 6,297 houses 1o which it supplies basic amenities like water and sewerage. Ris

also authorize to bulld roads Within Municipal Councll limits and impose laxes on properties coming

under its jurisdiction.

2.8.2 Administrative Setup
Table 2:2: Administrative Setup

Page 16
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S.l 1
Mukadam 2
Sweeper 56

(permanent)
Sweeper 67
(Temporary)

29 Financial Status

[Voar - o

| 201243 lzo13-14 [ 201415 lzo15.1a lzo1s-17@g_,ML

— INR, lakhs
( Expenditure on SWM 24.0 %8 50 e -~
- 13th Finance Commission |  76.0 224.5 107.6 147.3 %0
i Eiance Commission | _ 0.0 0.0 0.0 0.0 2000 |

tal Services Page 17
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Chapter 3.  Staty
Managem S of Exigy
ent in the City "8 Solid  Waste

34 Waste generation

mupal solid waste in a typical town of India is
re

Other waste generatio sidential

: ' n sources waste which s

jnstiutions including schools, colleges omc:’: s<‘:ommmt:lal units mavko:;o"::‘ 7:)-8:‘/. of the total
) , ! ) els rastaurants,

. reet
9‘*‘ gardel'\s Sweepings, drain silt and green area including

The major sources of generation of municipal solid waste in 'gatpuri
‘galpuri are:

« Households

« Markets for fresh vegetables & fru
its,
o Parks & open spaces meat and chicken

o Temples
« Shops and commercial establishments
o Others

has mixed waste with higher quantities
coming from
) . ng residential areas, markets as well 3s

Based on the survey results, the waste generation rate per capita considered for Igatpuri city is 260
grams per capita per day.

The total waste generated in the city is estimated to be around 8.51 TPD.

Picture 3-1: Meeting the Officials of Igatpuri Municipal Corporation

3.1.1 Approach adopted for estimation of waste generation
{ view to highlight the key issues in the cty.

Tne curent system has been analy.sed : « and interaction with the communities, its
The data collected f(om qu'e:tmn:lr_e. round. A detailed study was camied out r?gardim the
e g e o O S g, e ek i
'J'.i"‘&‘;?.f' Tmz:l of solid waste 8nd 1 complance 1o he S
an hmt Mission.

the recommended guldellﬂ” o swachh B

nold level as wet waste and dry waste. Wet
lected by the vehides and

"All the waste Is cd!

There is segregation taking place o
waste consists of primarily the o9

ces

Eco Pro Environmental Servi
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at the dumpsite. There is no transit storage. The recyclables get picked by the waste-pickers, inerts.
e. There is '
soiled non-degradable and the organics are remaininy at the dumpsite

Waste was measured from the vehicles collecting wastes from the households and ~ther sources of

waste.

Waste has been considered In 3 streams for ease of quantification and analysis; wet
(Nwegmdab!e/orgamc). dry (inorganic/recyclables) & inerts.

3.1.2 Residential areas - colonies, apartment complexes

The waste from residential areas includes the wastes from 6652 households categorised into Hl(?,
MIG and slum areasiLIG. The total waste from residential areas constitutes around 82.26%, which is
7 TPD. Of this waste, around 10% comes from HIG, 90% from MIG.

3.1.3 Commercial Establlshments. Malis

There are approx. 887 commercial establishments in Igatpuri. The total waste generated in
Commercial areas is 0.7 TPD which constitutes to 8.23% of the total waste.

Picture 3-2: Commercial Shops in the city

3.1.4 Hotels, restaurants, banquet hal|

There are 4 hotels, 21 mariage halls, The tota| waste generated from these institutions s 0.2 TPO
which constitutes 10 2.35% of the lotal waste generated in the city.

3.1.5 Institutional areas. offices, schools, universities

There are 52 educational Institutions In Igatpuri. The total waste generated from these institutions Is
0.1 TPD which constitutes to 1.18% of the total waste generaled In the city,

Eco Pro Environmental Services il siteiiilaie L. e i
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Pictur :
¢ 3-3: Institutions In Igat
purl

d meat markets

fruit market in the city. The
5.88% of the total wasle

markets, fishan

3.1.6 Fruitand vegetable
one fish market, and 1

meat markets,
D which constitutes to

There are 1 vegetable market, oné
total waste generated from these markets Is 0.5 TP
generated in the city.

n the ait’ vhich is non-functlonal and
thin the city-

legal. However, there are also

There is one slaughter house i
some illegal slaughter houses wi

Page 20
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Picture 3-8 Vegetadle, Fruit & Mest Shops

3.1.7 Hospitals and nursing homes (excluding biomedical waste)

mmmmwmwmmwmnmmmmm
muﬂsa&hﬂdwmmﬁmﬁnsohmsam TPD which
muo.tﬁduwwwwwemhhedy.

le-M:S«mofSoldWaunan

Househoid 7 82.26%
Commercial 0.7 8.23% ]
Hotels 0.2 2.35%
institutional 0.1 1.18% |
Markets 05 588% |
Hospitals _ 0.01 0.12% |
Total 8.51 100.00%

Eco Pro Environmental Services
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Graph 3-1: Sources of Municipal Solid Waste In Igatpurl

1.18% 5.88%
2.35%

0.12%

= Household = Commercial s Hotels ® Institutional = Markets = Hospitals

3.2 Quantification & Characterization of Waste

Estimation of quantum of solid waste generated and its characteristics assume great significance for

efficient design of waste collection, transportation, treatment and disposal options. For the

assessment of the waste generation trends & its composition, an integrated approach comprising

desk review of various similar kind of studies carried out in the past, CPHEEO guidelines for waste
_ generation rate and representative waste sampling in the cities has been adapted.

The methodology adopted for waste sampling is outlined below:

o

Identification of different areas of the city, like High Income Group (HIG)., Middle Income
Group (MIG), Low Income Group (LIG), Slums, Commercial and Institutional areas, Vegetable
and mutton, fish and chicken market etc. was done in consultation with the administrative staff
of ULB. Waste from these areas was getting dropped in separate vehicles at the site.
Samples were collected from this site and the other site where the waste was coming from
other sources. Samples were collected immediately from the vehicles when they wers being
unloaded at the sites. .

Waste was weighed and unloaded on clean plastic sheets. Quartering method was used to
achieve the required sample size. For Quartering more than 100 Kg of waste from each
secior, such as HIG, MIG, and LIG etc. was collected and about 10 Kg of sample by
quartering method in adherence to the SWM Manual was done. Representalive samples were
packed in front of municipal authorities and were taken for laboratory analysis.

Quantitative analysis was carried out for the waste from different areas, representative
samples. The waste ths received was segregated In different components, viz. Recyclables
(Plastic, metal & glass), wert and Organic material etc. Separate Physical & Chemical

Analysis was performed.
The samples are taken for qualitative and chemical

laberatory.

analysis to an accredited approved testing

M
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Picture 3-5: Quantification & Characterization of Waste

3.2.1 Sampling Criteria
Based on discussions with the client, the following criteria for sampling were finalised:;

* For ULBs with population more than 50 thousand, detailed Physical and Chemica} analysis of

* For ULBs with population less than 50 thousand, cluster of 2 ULBs should he made and
*  Accordingly waste characterisation has been conducted In~the town.
3.2.2 Physiochemical Characteristic of MsSw

l.  Physical Assessment:

Physical components cf \aste like food, Paper, plastics, polythene bags, glass and inert material shall
be identified. This physical assessment Is carried out at site tself. The tables below define the
parameters to be studied.

Table 3-2: Test Results for Physical Testing of Msw In Igatpuri City

Scanned with CamScanner
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Average Waste Composition:

j on the field study, the aver.
age waste composition in Igatpur| city h
" as been found out
Table 3-4: Average Waste Composition "

+ ' Waste Co'm‘p‘os.lvglbriﬂm
Plastic, Plastic bags, etc. 11.05 ,
Paper 6.09

Glass & metals 0.23
Leather, Rubber 0.23

Tetra Packs 235
Clothes .64

Food Waste 5427 »
Horticulture Waste 6.48

Misc., Inert, Sit 13.65

Total 100.00

3.3 MSW Projections

As per our primary field study, discussions with different stakeholders, the estimated we~** ~eneration

in Igatpuri in 2017 is about 8.51 TPD from all sources. The waste generation rate is about 260 grams/

capita/ day. This rate of generation is similar to other cities of (ndia cf similar size.

The waste generation estimate and its projection is Ir:\port:::a st.it:: ;os;:;antga lf;m;gv;a:::‘ :anagem:nu:
i fore, the waste gé ‘ carried

strategy and planning for the city. Therefore, _

in a similar way, as of population projection.

y ssumptions:
The future waste generation estimates have been carried out on following & mp

ate of 1.3% per annum
> Increment in waste generalon & E T vy g taken 03 020010 capital day

» Waste generation raté for Igatpuri for year
Table 3-5: Waste Projection Estimate -
72| 202l TTF092L0| 2037 L[ 2042

Total MSW Qty, MT

Page 26
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Graph 3-2: Waste Projection Estimate (2017-2042)

| 1600
1400
12.00

1000 S _ . o
200 .
600 - £ I

wo B

200 — ; “::. - I

000 — SN R

2027

3.4 Existing MSW Collection System
34.1 Primary Waste Collection System

The primary waste collection system comprises door-to-door collection by 5 vehicles (Ghantagadi and
tractor troliey). The collection of waste is carried out once a day from all 18 wards. The primary waste
collection is carried out by private agencies. There i; no user fee charged,

3.4.2 Primary Waste Storage at Generation

There is no segregation of waste at source, thus if can be assumed that the Primary waste storage is
mixed. There is 60% Door-to-door (DTD) collection of solid wasle in all 18 wargs h private
agencies for collection of waste within the municipal limits.

3.4.3 Secondary Waste Collection System

Thosoeondarymsteeollecﬁonlscanledoutoneudlybyzvadmm:l.ashmcndl.
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/

Thes® vehicles collect wasle from open wasle g
Umpmq po

Ints g
3,5 Street Sweeping & Drajp Cloani, 0.
9
As there is primary collection laking plag
L}
drain sitt found. Thus, the street sweeping a':d'g Wwards ing
There are 123 sweepers involved In "ain cleaning

2,00 pm to 5.00 pm. 'hIS Work and hejy grs . 10t

Work timings $ 10 5ome extent in the city

818 8.00 am 10 10.00 am and

3.6 MSW Secondary storage system

various dumping points. ns avallable with the ULB, Waste is dumped opany
3.7 MSW Transportation System

The details of collection and transportation of waste is given in the tabie beiow. The colection
elow. The of

and secondary waste Is carried out once & twi
: 8 & twice a day respecti
the mentioned vehicles are used. All these vehicles collect wast:::," o fm," g fqm
alotted dumpsite. m the city and drop it to the

Table 3-6: Collection and Transportation Vehicles

[ Quantityof | 1
/) 9w | T

T Contrac - (IP0) '
15MT | 2% 6 el
700k | M| NA | 2uipsiday 42 Do e |
Total tonnage of waste collected: ~10.2

s_fomdtobeinefﬂdentalpusunasidoosnd

However, the collection and transportation system i
city for primary collection of waste.

cover all the households and commercial units of the

38 Existing MSW Processing System

38.1 Recyclable Waste

stitutes to 19.2% of total waste generated,
f the dry waste. Around 75% of dry waste is recyclable. The
cardboard, metals, etc.

ndttnncycﬂblumaoldoﬂbyhohmnd
recyclable waste collected.

The recyclable waste con which s around 1.63 TPD.
Recyclables s the saleable fraction o
recyciable fraction includes paper, plastic, glass,

site Is further sorted a

The dry wasta reaching the dump-
. > ted by the UILB for the &Y

seclor, There Is no revenue genera
382 Bio-Degradable Waste/ Wet

Approximately 80.75% of tha wasle Is biodegradable- 1g3
* being generated at present.
g,.;cwastematcanbodocanpondtomduamm

Bio-degradable waste constitutes the org
Manure and soil conditioner.

Waste
tpurl has 5.17 TPD of biodegradable waste

B Page 28
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3.8.3 Non-Blodogradable Wastel Dry Waste

The non-blodegradnble waste conatititas to 25.60% of tolal waste. Thus, Igatpuri generates a total of
297 YPD of non-blodegrudablo wasts.

3.8.4 Construction & Demolition waste

Al present this waste i dumped In the low-lying arens. This waste la not Included in municipal solig
Waste,

The construction and demolition wasto 18 1o be laken care off by the generator.
3.85 Any Other Waste (Domestic Hazardous, Sanitary Waste)

Separate storage or collection mechanism for domestic hazardous or sanitary waste does not exist at
present in the city.

Water Gauge, Nashik is the facllity contracted by the ULB for Bio-medical waste treatment.
3.9 Existing Infrastructure for SWM

3.5.1 Manpower
Table 3-7: Existing SWM Administrative Set-up

'Assigned post or Post Sanctlo

) ' 1 1
Mukadam - 2 2
Sweeper (permanent) 56 56
Sweeper (Temporary) 67 67

3.9.2 Equipmentlvehicles‘

The details of vehicles involved in collection and transportation in the city is provided in table 3.6.The
collection of primary and secondary waste is carried out two to three times a day from 18 wards for
which the specified vehicles are used. All these vehicles collect waste from the city and drop it to the
dumpsite. There is no equipment repair facility in the city.

3.10 Status of Allotted Site

At present, all th> watte generated from the clt; Is dumped ot the unallotted landfl site which Is 1 km
from ULB. The present dump site gels mixed waste from ail over the city,

Eco Pro Environmental Services - Page %)
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¢

Picture 3.8;

Status of
Preseny dump Slte I the
clity

aof 1.6

The allotted site is 5.2 km away from the city. The site is allotied at survey no. 37 with an are
Hectare. The processing is non-functional at present.
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Map 3-1: Location of allotted site for solld waste management

SqapMy '

. \‘\ ") l‘" .‘nu»

TS b 46 VoLTE ud - lrass
& 9, N K g

[akst R Ak i

X

3.10.1 Site Suitability Assessment of Landfill site

The necessary environmental approval has been obtained for the waste processing facility/site.

Table 3-8: Site Suitability Assessment for Allotted Site

' M /Foatures” = ‘. | 3 e 5 Detalls of Dumping Sike « i ¢
Land use (Dumping & Nothing (New) and Old Site Dumoing
Processing) '

Major crops in the study area Rice Nagoi
Nearest Highway, Name & N‘aL} 3 ]
distance
Access Road detall, if any,
length (km) & width (m) Pakka Road
"Nearest Railway Station, o
distance in m/km B
Nearest Airport, distance in Mumbai
m/km
“Nearest Town/City, names & e
distance

Eco Pro Enviro
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it bodies and dams, canals | ‘

Hils and Mountains {within or [ — T Darana , Godaver
ﬂd gt M smlon ( kglm )
[Reserved ot protected forests )
Ecologically sensitive T Ho
| zones{within 10 km) _ NO
Amoologlcall homaga T ——
| Monuments (within 10 km) "o - |
[ Sensitive  Receptors

Major important Industries within ho
10 km Mo

Table 3.9: Proposed Site assessment as per CPHEEO Manual

§ 8 «Cﬂhﬂl Al CPHEEO Manual | 4ol o L “a .
A3 SR 7 Reguirements b“‘: Iption of the sits c"“’“"“‘”:: |
Lake/Pond 200 m away from the No -
Lake/Pond : Complles i
2 River/streams 100 m away from the No Compfies 1
river/stream \
3. Flood plain No land fill within a No Complies |
100 year flood plain N
4 Highway Away from 200 m No Complies
NHAV/State
] Public parks 300 m away from No Complies ‘
public parks J
6 Wet lands No landfill within wet No Complles
lands.
7 Habitation 500 m away from the No Complies
notified habitation
area
8 Ground water table | Ground water table > 500 Ft Complie :
2m.
9 Critical habitat area | No landfill within the No Complies
Critical habitat area.
Itis defined as the
area in which 1 or
more endangered
species live.
10 | Alrports No landfill within 20 No Complies
km .
11| Waler supply Minimum 500 m No Complies J
schemes/ wells. away .

The proposed site Is compliant to the requirements ot CF HEEO and other regulations.

341 Overall Compliance of SWM Rules& Regulations

There are several rules and regulation which have been formulsted pertaining to SWM. Relevant
ones for Igatpurl are:
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| —] Igatpuri Municipal Council |
Sr. No. - Particular Amount (Rs)
—1 | Auto Tipper with two compartments 31.25,000
— | Road Side Twin litter bins 100 litre twin bin with stand 63.320
ﬁdﬁeening Machine with Belt Conveyor 16,00,000
—% | Single Shaft Shredder 50000 |
5 Simple Processing Machine 7,00,000
6 Plastic Bailing Machine, 1 no. 3 ,20,00T
7 Fire extinguisher, 10 nos. 43, 240
8 Weigh bridge 1 No. 5,71,825
9 Back hoe loader for processing and Disposal 1 no. 12,06,607
10 Water tanker for processing and Disposal 1 nos 9,18,451
11 Barbed wire fencing 1,77,260.16
12 Green Area 15,580
13 Waste Receiving, Pre-Sorting Area 1,40,796.74
14 Curing Platform 2,29,468.18
15 Windrow Platform 19,19,955.49
16 Road, 7 m wide 4,81,329.59
17 | Leachate Holding & Evaporation tank 1,50,516.17
18 | Drainage Works (0.5m*0.4m) 3,32,499.4
B Drainage Works (0.25m*0.2 m) 2,62,978.53
\20 Dry Waste Processing Shed 14,58,514.17
21 Wet Waste Processing Shed 14,58,514.17
22 Office 2,29,056.98
23 Rest room for workers 2,22,693.82
L Weigh bridge room 222:2?:
25 | Toilet WUSOL,
L Process Rejects Platform 1;:;???-919
27 Bio-mining of old dumped waste ,85,119.1
? Compost pits 9,89,052
% Dry Waste collection centre 8,23,096
B Pry . = ammes 28,48,352.645
ublic awareness progr
Base Cost Of the Project (Rs) 3,13,31,879.1

-
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IGATPURI MUNICIPAL COUNCIL, IGATPURI (DIST.- NASHIK)

@ (02553) 244010, 244398 (PIN- 422 403) 53 i

| oW.No. : IMC/PWD.04/MPCB/951/2022.

Date : 22/12/2022.

To,
The Regional Officer,
Maharashtra Pollution Control Board,
Nashik.
Sub : Reply to Show Cause Notice for non-compliance of Solid Waste
Management Rules, 2016.
Ref: Your Letter No. MPCB/SCN/2914 Dtd 16/12/2022
(Recd on 21/12/2022)
Sir,

With reference to above show cause notice following is the reply and status
for collection, treatment and disposal of solid waste dumping site of Igatpuri
Municipal Council at S.No. 142.

1) Igatpuri Municipal Council obtained the MSW Authorization for disposal
of Municipal Solid Waste at Gut. No. 142, Golibar Maidan vide letter no.
Dt. But due to another site of Gat No. 37 (Pt) at Avalkhed for MSW identified

and purchased, the authorization of Gut. No. 142 not renewed.

ii) The dry solid waste generated daily (approx.. 4 MTD) being get segregzned
daily at MRF. And Segregated material like paper, glass etc. dxsposed off in
proper way. And Plastic generated being taken away by Rajasthan Plastic

Industries, Malegaon. .
% ity dumped on site, It is disposed off with

iii) There is no huge quant
machineries. ) o ) .
iv) The problem of foul smell in the surrounding residential area is rectified by
dumped waste.

spraying bio-culture on . . )
V) The daily solid waste approx.. 7 MT is collected in all 9 wards of Igatpuri.

' : Municipal Limit there are total 9 wards.
vi)m Igatp’;‘ll?ehl;i;l::;g of solid waste observed was not done by IMC. Its due to
some chemical process due to sun heat.

vii) The compound wall is constructed to said site.
W site at Gat no. 37(pt) Avalkhed is under litigation. The matter
h court, Mumbai (W.P.No. 4548/2010).

¢ the reply as above.
Yours @UMM
(Pankaj Vishnu Gosavi)

Thanking You.
Chief Officer
Igatpuri Municipal Council

As proposed MSW
is pending with Hon. Hig
Kindly accep

Copy 1o ; Sub- Regional Officer Maharashtra Pollution Control Board, Nashik,

T: DADVG DriveMEOId l)uln\clucs\tlucs'i\M-l'-( B.doe

L o



yAHARASHTRA POLLUTIONYZ®NTROL BOARD [ 65

/ . “PREPOLL " — '
i ——— REGIONAL OFFICE :
f'er,’No. : 0253/2365150 Udyog Bhavan, 1st Floor, Trimbak Road,
:0253/2365150 MIDC Compound, Near I.T..
X Satpur, Nashik - 422 007.

dl

Fa

No. MPCB/RONK/MSWA/ | 717 DATE: 1 2%)0 4 : '.
FORM - Il o r,
(S8ee - Rule 6 (3)] ' -

To,

The Chlef Officer,

Igatpurl Municipal Council,
lgatpun, Dist: Nashik.

Ref : Your application for grant of renewal of authorlzation rqcolvod
tZt:Jrlol%gh SRO, Nashlk vide letter No. MPCBISRONIT02 dated
4104 ’ ‘ »

The Maharashtra. Pollutign Control Board after examining the proposal hereby
authorises the Chlef Officer, Municipal Councll Igatpur, Dist: Nashik having their
administralive office at Municlpal Council, Igatpur, Dist: Nashik to set up and operate
waste processing / waste disposal facliity at Sr. No. 142, Gollbar Maldan,Neer C.S. No. -
158 D, lgafpurl on the terms and conditions (ncluding the standards to comply) altached
to this authorization lelter as Anrjexure-I. _ ‘ ‘

1. The validity of the authorisation Is till 31-12-2005. After the validity, renewel of '
suthorisation is to be soyght. ' .

2. The Maharashtra Pollg(lo Control.Board may, at any time, revoke any of the
condition epplicable undor the authorisetion and shall communicate the same In

wriling.

3. Any violation of the provision of the Municipal Solld Wastes (Management &
Handling) Rules, 2000 will attract the penal provision of the Environm ent
(Protection) Act, 1986 (29 of 1986) ’

DA. Annexure -| (A.D. Mohekar)
Reglonal Officer

Copy submitted for informatlon {o :-
1] The Collector, Nashik, District- Nashik.

Being one of the implemanting authorities having overall responsibliity fo
enforcement of the provisions o? Municipal Solld Wastes M & H) glulos 2'300 r,:h.:
obligatory on your parl fo see thet the Municipal Solid Waste Is processed and dls;')osad
of In accordance with the sald Rules.

e

J
Copylo ¢
8ub Reglonal Officer, MPCB, Nashik for necessary action

= -

™
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE,
BENCH AT PUNE ) o
M ad O 2 _7) )
On ﬁmoj Nppdicahian NO Ql§ RI : NASHIK

‘[}‘F\f (zulob g‘&j») ...APPLICANT/

APPELLANT

VERSUS

The Seore)m‘f:j s DMESPONDENT

VAKIL PATRA
.T\\P C)’\ %%(W j }PU ..’\e/gpondﬁ'\}-hjoé
L P Coianci]. , above-named -applieant do hereby appoint and

authorize Talekar and Associates, a litigating law firm, as advocates to
appear, plead and to act for me/us in the above matter.

This Vakalatnama dated 5" day of 1|y , 2023.
Accepted

|“. + O i-;f""/; * /)
CHIEF OFFICER N\ N&=7
: IGATPURI MUNICIPAL COUNCIL  ~ trf‘“/
#1, 2, Business Centre, Signature of client il

Taj Wellington Mews,

33, Nathalal Parikh Road,

Colaba, Mumbai.

Phone No. +91 9321142140

Email ID : contact@advtaleka I.c0.iN
Enrolment ID: MAH-LF/45/2017

*The advocates are not members of the Welfare Fund.



